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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE
BENCH KOLKATA

In O.A No. 133 of 2023 /EZ
I.A.No.30 of 2024
I.A.No0.49 of 2024

"‘j"‘t‘-;\ In the matter of:
) \.\,)‘\f\‘
\y\  Sirajul Islam and Anr
)"{;i ...Applicants
o ] )
NN ’./","’ Versus
; , The State of West Bengal and
Ors
....Respondents

COMPOSITE REJOINDER ON BEHALF OF APPLICANT
NOS.1 & 2, SIRAJUL ISLAM AND MAMLA MAHJI TO THE
REPLY AFFIDAVIT DATED 11.04.2025 FILED BY THE
RESPONDENT NO.5, THE DISTRICT MAGISTRATE,
BIRBHUM.

I, Serajul Islam, son of Nurul Islam, aged about 25 years, by
faith Muslim, by occupation Social worker, residing at Vill -
Natungram, Ward No.12, Nalhati M, P.O & P.S Nalhati, Dist -
Birbhum, West Bengal 731243, do hereby solemnly affirm and

state as follows :-
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1.

I am the authorized representative in the instant
proceeding and the authorized representative of the
applicant no.1 .I am well acquainted and fully
conversant with the facts and circumstances of the case.
I am competent to make, affirm and swear the instant

affidavit for myself and on his behalf .

That on 16.04.2025 1 was served with a copy of the
Reply Affidavit dated 11.04.2025 filed on behalf of the
Respondent No. 5 , the District Magistrate , Birbhum ,
send on What’s App by the learned Advocate of the
respondent No. 5 .I have gone carefully through the said
affidavit and have understood the scope, contents,

purports and true meaning thereof.

I have been advised to deal with and/or traverse only
those averments and allegations made in the said
Affidavit which are material for proper and effective
adjudication of the matter. I deny and dispute each and
every averments and allegations contained made in the
said affidavit save and except those which I specifically

admit herein and those which are matters of record .

Before proceeding to deal with the contents , averments
and allegations stated in the contents of the affidavit , I
would like to most humbly tender my apology to Your
Lordship for delay in serving the rejoinder dated
5.02.2025 on behalf of the applicants before the Hon’ble
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National Green Tribunal , Easter Zone Bench in Original
Application No. 133 of 2023 / EZ. The learned Advocate
on behalf of the applicants most humbly apologizes for
the said delay . she admits that the delay was not
intentional and deeply regrets the same. she made the
mistake of forwarding the rejoinder affidavit dated
5.02.2025 on behalf of the applicants through whats
App on 7.02.2025 to the leafned advocate on record for
the respondent no. 5 , district magistrate , Birbhum .
The learned advocate for the applicants admits that her
mistake is inexcusable and she regrets the
inconvenience caused to the Hon’ble court. She further
submits that due to extremely urgent and unavoidable
circumstances ,she is at present out of the country and
forgot to serve copy of the same to the respondents
through email .She emailed the copy of Counter-affidavit
dated 5.02.2025 on 16.04.2025 to the Respondents.

A copy of the Screen shot And Email of the
same is annexed herewith for your lordship kind perusal

and collectively marked as Annexure -A

The applicants also pray leave to draw to Your
Lordship’s notice that even on the date and time of
hearing of the said matter on 17.04.2025 before Your
Lordship, illegal mining activities were continuing at the
alleged quarry site and the neighbouring plots in the

entire Mouza - Madna of Birbhum district despite of
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restraining order dated 16.02.2025 passed by the
Hon’ble Green Tribunal Eastern Zone Bench Kolkata
and the Sign board installed at alleged quarry site by
the SDO ,Rampurhat ,Birbhum forbidding any illegal
mining activities at alleged quarry site and the

neighbouring plots.

Photocopy of the illegal mining activities dated
17.04.2025 are annexed herewith and marked as

Annexure -B

The Applicants filed a counter affidavit dated 5.02.2025
stating therein that close and careful observation and
contemplation of the photographs annexed with the
Current Status Report filed on Affidavit dated 7.12.2024
on behalf of the respondent no. 5 / District Magistrate ,
Birbhum discloses that the photographs have been
deliberately heavily edited and cropped leaving out the
location of the place, date and without complete GPS
readings. Thus it 1is questionable whether the
photographs have been actually taken at the alleged
quarry site. Further more the photographs have been
artfully cropped to omit relevant information regarding
the illegal mining and stone quarrying activities. It is
notable that willfully no wide angled photographs
covering the entire alleged site have been annexed in the

said affidavit dated 7.12.2024.
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Thus it is clear that from the very inception of the illegal
mining and stone quarrying activities,a Nexus had been
formed between the private Respondents and the state
authorities to deliberately misguide and misstate the

facts to the Hon’ble Tribunal which is a crime in itself.

The Applicants further state that deeply embedded tyre
marks are vigilant at the alleged site which is a clear
evidence, that the said routes are been actively used for
driving heavy duty vehicles like PRIMA TRUCKS
,CRUSHERS and JCB EXCAVATORS. Thus its clear that
the submissions made in current status report dated
07.12.2024 filed by the committee is false and with
deliberate intention to misguide the Hon’ble Tribunal .

The actual fact is that the Respondent No. 17, Budishal
Soren and several others are consistently going ahead
with their illegal mining activities .Hundreds of Heavy
duty vehicles like Prima Trucks,Crushers and JCB
Excavators are been employed , ruthlessly stripping the
Earth of it’s Natural Resources. The entire site is been
blasted, ransacked and converted to rubble. Which may
resulting in eventually disrupting the ecological balance
of natural disasters earthquakes , landslides, tsunamis ,
volcanic activity , avalanches , floods , extreme
temperatures , drought , wildfires , cyclones disease

epidemics, insect /animal infestations.
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10.

11.

12.

13.

The entire process of savaging, ruthlessly ransacking
and plundering the Nature of its natural resources is
been continued right under the very nose of the
concerned Government officials. But the concerned
authorities are turning their back and deliberately

blindly ignoring the matter.

That on 02.03.2025 fresh activities of Illegal Mining has
been sighted in plot No’s. 555, 556, 672, 673, 680, 682,
730, 731, 732, 733, 745, 746& 752, J.L. No. 11 , Mouza
- Madna, P.S. - Nalhati, within District - Birbhum which

is continuing till date.

Copy of the photographs of said illegal mining
activities and written complaint dated 8.05.2025 are
annexed herewith and collectively marked as

Annexure - C.

That finally after years of diligent efforts on part of the
Applicants, F.I.LR was drawn on 27.01.2025 against
John Hansda , Bijoy Mondal , Suresh Hansda , Sajed
Sk, Paresh Kumar Dutta for Illegal Mining , Storing and
transportation of black Stone and running illegal stone

Crusher Units.

The Sub-Divisional-Officer , Rampurhat , Birbhum
issued showcase notice being Memo No.60 (13)/JM
dated 17.01.2025, Memo No. 161/JM dated 27.02.205
& Memo No. 189/ JM dated 7.03.2025 for w in

,/,\ R ® Y\
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14.

matter of O.A. No. 133 of 2023 /EZ the Nation Green
Tribunal , Eastern Zone Bench, kolkata , order dated
16.02.2024 and Memo No. M&M / 5740 / DL & LRO (B)
/ 2024 dated 12.12.2024 / the district magistrate,
Birbhum, to the private Respondent Nos. being Bapi Sk
, Mustak Sk, Paskel Hasda, Josef Hasda, Budishal
Soren, John Hasda & 8 others being Bijoy Mondal,
Sajed Sk, Tasiruddin Sk, Jatan Murmu , S. Hemram ,
Bablu Mia , Paresh kumar Dutta , Suresh Hansda all of
P.S Nalhati , District - Birbhum for conducting illegal

mining and crushing of black stone .

A copy of the said F.I.LRs and Showcase Notices
issued by the Sub - divisional - officer Rampurhat
Birbhum are annexed herewith and collectively marked

as annexure - D

The Applicants states that in order to delay the process
of law, Budishal Soren, the respondent No. 17 filed a
Writ Application under article 226 of the Constitution of
India being W.P.A No. 8006 of 2025 against the
applicants,Serajul Islam ,Mamla Majhi and 10 others in
the Hon’ ble High Court at Calcutta to rescind , recall
and / or quash the showcase notice dated 7.03.2025
vide Memo no. 189/JM issued by the Sub Divisional

Officer , Rampurhat Birbhum and to rescind , recall and

/ or quash the report submitted by Nalhatil block, 3
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15.

16.

X

7.03.2025 vide Memo No 189/JM and commanding the
respondent particularly the respondent No.6 to restrain
from taking any coercive steps against Budishal Soren
contrary to the law of the land and to act the according

with law .

The respondent no. 17, Budishal Soren in paragraph no
12. and 21 of the said writ petition has mentioned that
his son namely Sabendu Soren carrying on business in
his ancestral property with permission for mining from
Banior Gram Panchayat. However with reference to the
submission made by the respondent no.17 in paragraph
no. 12 of the said writ application, the applicants state
that it is denied and disputed that the Respondent
No.17’s son namely Sabandu Soren carries business
only in his ancestral property in Plot No.595 in Mouza -
Madna , district -Birbhum. The photographs of the
unauthorized mining activities with GPS location clearly

point to the contrary.

With reference to the certificate of permission/
enlistment and registration from Banior Gram
Panchayat mentioned in Paragraph Nos.12 & 21 the
respondent no.17 mentions business been conducted by
his son in plot no.595 but does not give details of the
business and willfully does not disclose that his sister ,

is a member of the said Banior Gram Panchayat and in
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17.

a position to influence the same in favour of her

nephew, Sabandu Soren.

The applicants further state that the Banior Gram
Panchayat is not the legal authority to give permission

for Mining Activities .

The SEIAA (State Environment Impact Assessment
Authority) is a state-level body establish under the
Environment (Protection) Act, 1986, to assess and
provide environmental clearances for projects and
activities within a state and DEIAA (District
Environment Impact Assessment Authority)is a body
responsible for granting environmental clearances for
projects in a specific district, particularly those involving
mining of minor minerals. The DEIAA typically consists
of four members : a District Magistrate or Collector
(Chairperson), a Sub-Divisional Magistrate or Officer
(Member Secretary), and two other members, including
a Divisional Forest Officer and an expert nominated by
the Divisional Commissioner. Thus SEIAA and DEIAA
are the authorities on state and district level to give
permission for mining activities in accordance with law.
The gram Panchayat has no authority towards the

same.
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18.

Photocopy of the said certificate dated
30.08.2024 recently issued by the Banior Gram
Panchayat is annexed herewith and marked as

Annexure-E.

The applicants further most humbly submits that the
Respondent No.17 has approached the Honorable High
Court at Calcutta with an issue which is Environment
related .For such environment related issues the
National Green Tribunal Act ,2010 is an Act which
establishes the National Green Tribunal. It is a
specialized body for effective and expeditious disposal of
cases related to environmental protection and
preservation of forests and Natural Resources.The NGT
also enforces legal rights related to the environment and
provides relief and compensation for damages to
individuals and property.Thus it is the appropriate
forum to approach with the present issue of

unauthorized and Illegal Mining.

Also the dedicated jurisdiction of the Tribunal in
Environmental matters will facilitate faster
environmental justice and help reduce the burden of

litigation in High Courts.

A copy of order dated 04.04.2023 passed by the
Hon’ble Chief Justice of the High Court at Kolkata in a

similar matter is most humbly annexed herewith for
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19.

Your lordship’s kind perusal, whereby The Hon’ble Chief
Justice had observed “Considering the fact that the NGT
is a specialized body constituted for examining the
issues concerning pollution and environmental
issues,we deem it appropriate to transfer this writ
petition to the file of the NGT to be heard and decided
along with the Original Application No.91/2022/EZ.”

Copy of order dated 4.04.2023 passed by the
Hon’ble Chief Justice of High Court at Calcutta is

annexed herewith and marked as Annexure-F.

Without prejudice to the above but fully relying on the
same ,I now proceed to deal with the averments and
allegations made by the petitioner in various paragraphs
of the reply affidavit dated 11.04.2025 briefly:

Paradise reply:

I)

With reference to the Paragraph No’s. 1 to 7 , the
applicants deny and dispute that illegal mining activities
on the alleged quarry site pertaining to Plot Nos. 707,
708, 713, 714, 715, 716, 670 and 677 in Mouza -
Madna under P.S. - Nalhati have been completely

prevented and those plots of land have nowadays

become abandoned land . That applicants further deny

552



1)

111)

V)

the private respondents for illegal mining at the alleged
spot .

Photocopy of the said illegal mining and stone
quarrying activities with GPS location have already been
annexed herewith and collectively marked as Annexure -

B & C.

With reference to the Paragraph Nos. 8 to 12, the
Applicants deny and dispute all the allegations alleged
by the private respondent no. 5 in his affidavit dated
11.04.2025 save and except those which are matter of

record.

With reference to the photograph mentioned in
paragraph No. 11, the Applicants have already annexed
the recent photograph showing evidence of illegal mining
continuing in the alleged quarry site and the
neighbouring plots.

The applicants would also like to bring to Your
Lordship’s notice with reference to the Writ Application
that the Respondent No. 17, Budishal Soren have
Annexed a Certificate allowing permission to mining by
Banior Gram Panchayat which is not the competent
authority to issue any sort of environment clearance
certification. As mentioned earlier in paragraph no.29

,the SEIAA and the DEIAA are the competent authorities

/,'14:_"_—.\\“\
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20.

] .

on state and district level to issue environment

clearance certificates.

With reference to the certificate of permission
/enlistment and registration dated 30.08.2024 from
Banior Gram Panchayat mentioned in Paragraph Nos.12
& 21 of the writ petition, the Respondent no.17
mentions business been conducted by his son in plot
no.595 but willfully does not disclose that his sister , is
a member of the said Banior Gram Panchayat and in a
position to influence the same in favour of her nephew,

Sabandu Soren.

Your Applicants most humbly further submits that the
rocky external layer of the Earth’s surface is riven by
deep faults and split into plates swimming above the
molten lava. Since the Earth revolves very quickly
around its own axis, were it not for the fixing effect of
the mountains, these plates would shift . In such an
event, soil would not collect on the Earth’s surface,
water would not accumulate in the soil, no plants could
grow , and no roads or houses could be built. In short,
life on Earth would be impossible . However, mountains
act like nails, and to a large extent , prevent movement

in the Earth’s surface.
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22

This fixing effect of mountains known as Isostasy
is the state of equilibrium between the upward force
created by mantle layer and the downward force created

by the Earth’s crust .

The Applicants most humbly state that Justice delay
often results in justice denied and defeats the whole

purpose of praying for justice before the court of law.

23. Thus the applicants submit that under the above

24.

mentioned circumstances, strict initiative may be taken
against all the persons involved in these illegal activities.
Extremely strict disciplinary action should be taken
against the involved state respondents for aiding/
abetting the private Respondents against the law and

regulations of the country.

That order for personal appearance of the Respondent
no .5 district Magistrate, district - Birbhum Should be
issued to show cause as to why the illegal mining
activities were allowed to continue over the space of
more than three years despite of innumerable implores
by the applicants initiate restraining measures against
the Respondents and others involved in unauthorized

illegal mining and stone quarrying activities.
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25. Also directions maybe given to compensate the Applicants

for the mental stress, physical harassment and financial

loss.

26. That the statements made in paragraph nos. 1 to 20 are
true to my knowledge or taken from records which I verily

belief to true and the rest are my humble submission

before this Hon'ble Tribunal.

Prepared in my office

NO—5N22, P
Advocate

Enrollment No. WB/1725 /02

Date: 19.05.2025

L.T.1.(s)/Signatures(s) of the
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; GPS Map Camera |

Nalhati, West Bengal, India
8qgf+cj, Lakhnamara, Nalhati, Madna, West Bengal
731238, India

Lat 24.326124° Long 87.776712°

17/04/25 07:52 AM GMT +05:30

:3 GPS Map Camera

Nalhati, West Bengal, India

8qgf+cj, L,akhnamara, Nalhati, M

731238, India

Lat 24.32614° Long 87.777024°
04/25 07:54 AM GMT +05:

adna, West Bengal
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From:

Mamla Majhi ,

S/o Giden Majhi,

Vill = Balarampur (Singara) ,P.S- Murarai ,Dist- Birbhum
PIN-731222 am

Dated: 08.05.2025

To,
1.The Sub-Divisional Police Officer, Rampurhat, Birbhum,
West Bengal Pin-731224,

Email -sdorampurhatiu policewb.gov.in

2.The Superintendent of Police, Birbhum, Suri,
West Bengal,PIN:731101.

Email -spbirbhum@ gmail.com.

3.The Officer-in-Charge,Nalhati Police Station,
Birbhum,West Bengal,
PIN-731243.

Email- spbhmwbpaegmail.com.

4.The West Bengal Pollution Control Board, service through the Chairman, Paribesh Bhawan,
Plot No.10A, Block -LA, Sector-1ll, Bidhannagar,

Kolkata,PIN-700106.

Email - chrmn.wbpcb-wh@ bangla.gov.in.

5.District Magistrate,

Birbhum, Administrative Building, Suri Main Road,
Suri, Birbhum, West Bengal,

PIN- 731101

Email- dm-birunic.in.

6.Block Land and Land Reforms Officer,

Nalhati -I, Birbhum, West Bengal,
PIN-731243.

Email- bllro.nalhatilw gmail.com.
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Ref: Order dated 16.02.24 passed by the Hon’ble National Green Tribunal, Eastern Zone
Bench,Kolkata in O.A.No.133 of 2023/EZ , complaints dated 10.06.24, 3.07.24 ,10.08.2024 and
email dated 07-08-2023, 14-10-2023, 16-12-2023, 26-01-2024, 05-02-2024, 09.06.2024,
03.07.2024, 20-07-2024, 14-08-2024, 22-11-2024.

Sub: Complaint against 1) Sainul Islam (Bapi) S/o Md. Hanif (Robi), residing at Vill- Ekdala,
P.O- Mallikcpur, P.S- Margram, Dist- Birbhum, W.B, Pin-731202, 2) Mustak Sk S/o Late hakim
Sk, residing at Nalhati , Mondal Para, P.O. & P.S- nalhati, Dist- Birbhum,

Pin- 731243, 3) Paskel Hasda S/o Benjamin Hasda, residing at Vill-Chilimpur, P.O.-Banior,
P.S- Nalhati, Dist- Birbhum, Pin- 731243, 4) Joseph Hansda S/o Matilal Hansda, Residing at
Vill- Lakhnamara @ Laxmanmara, P.O- Harioka, P.S- Nalhati, Dist- Birbhum, Pin-731243, 5)
Rajesh Murmu S/o Dugui Murmu, residing at - Lakhnamara @ Laxmanmara, P.O- Harioka, P.S-
Nalhati, Dist- Birbhum, Pin-731243, 6) John Hansda s/o Charles Hansda, residing at Nalhati ,
Kathal tala mor P.O. & P.S- Nalhati, Dist- Birbhum, Pin- 731243, 7) Suresh Hansda s/o John
Hansda, both residing at Nalhati Kathal tala mor ,P.O & P.S — Nalhati, dist-Birbhum,Pin: 731243
for illegally dumping the stone chipdust and debris at Plot no-712 &713J.L.No.11, Mouza-
Madna, P.S-Nalhati, district -Birbhum and 8) Budishal Soren, s/o Ramjatan Soren, residing at
vill- Chandannagar, P.O- Horoika, P.S-Nalhati, dist- Birbhum ,Pin-731243 for illegal mining and
stone quarrying activities without any Permits or licence over the entire Mouza Madna, P.S.-
Nalhati, Dist- Birbhum including plot nos.677&715.

Sir(s),

1 am the recorded owner of Plot nos.707,708,712,713,714,715,716,670 &677 in Mouza
Madna,JL.No.11 in the district of Birbhum,West Bengal under Nalhati Police Station.The total
area been 7.26 acres approximately.

That since the year 2017, Illegal Stone Mining , Quarrying & Dumping Activities have been
consistently continuing in the Birbhum district over the entire Mouza Madna , J.L. No. 11,
P.S. - Nalhati, District - Birbhum in Plot Nos. 677, 555, 556 , 672, 673, 680, 682, 709, 710,
711, 712, 713, 715, 730, 731, 732, 733, 745, 746 & 752.Thus resultingin
completelydestroying approximately 5.26acres of my above mentioned plots and it's
neighbouring plots.

That pursuant to the order passed by the Hon’ble National Green Tribunal, Eastern Zone Bench

JKolkata in O.A. No.133 of 2023 /EZ dated 16.02.2024 ,a large Sign Board was installed at the
quarry site with the Restraining Notice by the SDO , Rampurhat inter alia stating that any extraction of
stone from the quarry site is Illegal and persons found engaged in such Illegal@&f?éﬁo‘ ill be
prosecuted as per law. Y A\

Hansda, Budishal Soren and the other above mentioned persons and thexr aseoé
lllegally Mining and Dumping debris in Plot Nos.713 ,712 & 715 ,using Rou
Northside and Eastsideof Plot Nos 712 ,713, 715&677. .81
Please note that the said Budishal Soren is the recorded owner of Plot No.733 and John “Hasda is
the recorded owner of plot nos.711 in Mouza -Madna,JL.No.11 in the District of Birbhum.the
said plot n0s.733 & 711 are immediate North ,East and West to the plot nos.

712,713,715& 6770f thecomplainant. Taking advantage of fact that the location of their plots is
next to the complaint’s said plots, the said Budishal Soren ,John Hasda with their abovenamed
associates are deviously and actively involved in illegal mining, stone quarrying and dumping
stone chip debris and dust into the complaint’s said plots.
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Also please note that The said Budisal Soren,John Hansda and their associates are using.

CRUSHERS lllegally without any Permits or licence.John Hansda’ have kept his crushers in Plot
Nos 709,710 and 711.,J.L.No.11,Mouza-Madna,P.S-Nalhati, district.Budisal Soren and Sabandu
Soren have kept their Crushers in Plot no.595,JL No.11, Mouza Madna,P.S- Nalhati, District -
Birbhum .

It is most unfortunate that though | have been consistently registering written complaints with the
concerned police authorities since 7.12.2022 i.e. for the past 3 years ,however no appropriate
restraining measures have been taken against the above-mentioned persons till date.

That finally after years of diligent efforts on part of the Applicants, F.L.R was drawn on 27.01.2025 against John
Hansda , Bijoy Mondal , Suresh Hansda , Sajed Sk, Paresh Kumar Dutta for lllegal Mining on Plot nos.
383,720,724,306,307,780 ,673,6808 682 and for running in illegal stone Crusher Units for illegal stone mining in plot
nos.711,383,382,709&710 at Mouza -Madna district Birbhum in contravention to the section 4(1) and 4(1A) of the
M.M.(D&R) Act,1957 and Rules3(1)(a) and 3(1)(b) of the W.B.M.M.C Rules,2016.

On the basis of that FIR ,a case vide no.37 /25 dated 27.01.2025 has been started under section 303(1) and 304(2) of
theBNSS Act,2023 read with Rules 21(1 )M.M.(D&R) Act,1957 and Rules50(1) of the W.B.M.M.C Rules,2016.

In this FIR ,the concerned Police authorities have also been requested to seize all illegally mined stored and
transported stone chips and together with the vehicles and equipment used for the mining and dispose them as per
provisions under 21(4) of M.M.(D&R)Act read with Rules 50(2) of the W.B.M.M.C.Rules,2016 and under section 106
of the BNSS Act,2023 and to dispose them as per the provisions under section 5058506 of the BNSS Act,2023.

However in spite of the said FIR drawn against the Respondents, lwould like to inform you that

lllegal Stone Mining , Quarrying and Dumping Activities have been sighted in Plot Nos677, 555,
556 , 672, 673, 680, 682, 709, 710, 711, 712, 713, 715, 730, 731, 732, 733, 745, 746 &
752 , Mouja - Madna, J.L No - 11, P.S. - Nalhati , District - Birbhum,

Copy of the photographs of the said Illegal Mining and dumping Activities are annexed herewith.

Please be kind enough to take immediate restraining measures to stop the lllegal Mining Activities and the entrance
of demolishing equipment and transport vehicles in the said plots.
Thanking you,

Yours faithfully,

LTI of Mamla Majhi by the

Drafted, Read over and explained by
Ms. Nasreen Islam

Advocate ,

Bar Association Room No- 4

High Court, Calcutta

Phone No : 8777575987

Email ID : nasreenislam27@gmail.com
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P.S. NALHATI MOUZA NIDMA
J.L. NO. 11

PLUT NO: Mok pROPOSED AREA 23 DECIMUL OuUT OF 4w DECIMOL

PLOT ND ToY M™ROPOSED AREA 23 DECIMOL DUT OF 3.3 DECIMOL
PLOT NO eS8 PRD PDSED AREA O 4 DECIMOL OUT OF ol DECIMIL
pLOT NO T2 PROPUSED AREA 320 DECIMOL OUT OF 320 DECIMOL
LOT NO 713 PREPOGED AREA T8 DECIMOL OUT o |56 DECIMOL
:wr NO 1I8 PROPOSED AREA 64 DECIMOL DUT OF 81 DEQMOL
ALOT NO TIE PROPOSED AREA 201 DECIMOL OUT OF 802 DECIMOL
PLOT ND 16 PROPOSBED AREN OC DEEIMOL OUT OF 09 pECiMOL.
MLOT NO @70 PROPOSED RAREA 26 DECIMDL. OUT DF 78 DECIMOL
MAOT Mo CTY PROPOGED AREN 14 DECIMOL OUTDP 42 DECIMAL.

NNADAN SNOWN IN &l RED CIRROUR,
LAND SHOWN IN G GREEN COLDUR
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ﬁ Hanoka West Bengal India

8QGC+QFQ, Lakhnamara, Harioka, Madna, West Bengal 731243, India
Lat 24.328103° Long 87.771976°

16/03/24 12:55 PM GMT +05:30

Note : Captured by GPS Map Camera
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Nalhati, West Bengal, India
8QGF+CJ, Lakhnamara, Nalhati, Madna, West Bengal 731238, India

Lat 24.326086°

Long 87.772525°
21/06/24 03:09 PM GMT +05:30
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- . GPS Map Camera

Bahadurpur, West Bengal, India

¥ 8g8r+wpm Samrat Ravidas, Bahadurpur, West Bengal 731238,
| India

e & |at 24.317244° Long 87.792165°
S 04/04/25 05:09 PM GMT +05:30

endra Mrasad Gupta
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Nalhati, West Bengal, India
8qgf+cj, Lakhnamara, Nalhati, Madna, West Bengal
731238, India

Lat 24.326322° Long 87.775836°
10/04/25 07:15 AM GMT +05:30
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‘ ., GPS Map Camera

Bahadurpur, West Bengal, India

8ag8r+wpm Samrat Ravidas, Bahadurpur, West Bengal
731238, India

Lat 24.317611° Long 87.791858°

13/04/25 04:21 PM GMT +05:30




- Madna, West Bengal, India
: 8qgaf+c3j, Madna, West Bengal 731238, India
Lat 24.326246° Long 87.772532°

- 25/04/25 08:00 AM GMT +05:30
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Madna, West Bengal lndla
8qgf+cj, Lakhnamara, Nalhati, Madna, West Bengal

731238, India
Lat 24.327791° Long 87.775524°
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GPS Map Camera
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Madna

West Bengal

!

India
Lat 24.325948° Long 87.775214°

29/04/25 12:29 PM GMT +05:30

!

731238
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Madna, West Bengal India

. 8ghc+35h, Madna, West Bengal 731238, India
* Lat 24.32992° Long 87.772035°
02/05/2025 06:52 AM GMT +05:30




Lo R gl -

[ T
g GPS Map Camera
ey

Madna, West Bengal, India

8ghc+35h, Madna, West Bengal 731238, India
Lat 24.329926° Long 87.772014°
02/05/2025 06:41 AM GMT +05:30
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Madna, West Bengal, India
8qggf+cj, Lakhnamara, Nalhati, Madna, West Bengal
731238, India

Lat 24.326832° Long 87.776366°

05/05/2025 11:50 AM GMT +05:30
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Madna, West Bengal, India

Madna, West Bengal 731238, India
Lat 24.330027° Long 87.772952°
06/05/2025 09:47 AM GMT +05:30
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Madna, West Bengal, India
8qgf+cj, Lakhnamara, Nalhati, Madna, West Bengal
731238, India

07/05/2025 12:03 PM GMT +05:30
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Madna, West Bengal, India
8qgf+cj, Lakhnamara, Nalhati, Madna, West Bengal
731238, India

Lat 24.32614° Long 87.776982°

. 08/05/2025 08:16 AM GMT +05:30
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08/05/2025, 10:27 Gmail - Doc
M Gmail Ajejur Rahaman Laskar <rajaxerox1@gmall.com>
Doc
2 messages
A}ejur Rahaman Laskar <rajaxerox1@gmail.com> Thu, May 8, 2025 at 10:14 AM

To: sdorampurhat@policewb.gov.in, spbirbhum@gmail.com, spbhmwbp@gmail.com, chrmn.wbpch-wb@bangla.gov.in, dm-
bir@nic.in, bllro.nalhati1@gmail.com

Docment

oy 1(2).pdt
a 2917K

Mail Delivery Subsystem <mailer-daemon@googlemail.com> Thu, May 8, 2025 at 10:14 AM
To: rajaxerox1@gmail.com

3]

Lo,

Address not found

£

E-“E Your message wasn't delivered to
sdorampurhat@policewb.gov.in because the address couldn’t
be found, or is unable to receive mail.

The response from the remote server was:

550 #5.1.0 Address rejected.

Final-Recipient: rfc822; sdorampurhat@policewb gov.in

Action: failed

Status: 5.7.0

Remote-MTA: dns; mailgw.nic.in. (164.100.2.114, the server for the domain policewb.gov.in.)
Diagnostic-Code: smtp; 550 #5.1.0 Address rejected.

Last-Attempt-Date: Wed, 07 May 2025 21:44:42 -0700 (PDT)

noname
3K

hitps://mall google com/mailiw0/7ik=6578e5ab3a&view=pt&search=all&permthid=thread-a:r27673592890923901228&simpl=msg-a:r300696946718073... 11
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08/05/2025, 10:25 Gmail - (no subject) 582
M Gma" AJejur Rahaman Laskar <rajaxerox1@gmall.com>
(no subject)

1 message
Ajejur Rahaman Laskar <rajaxerox1@gmail.com> Thu, May 8, 2025 at 10:24 AM

To: sdorampurhat@policewb.gov.in

1(2).pdf
B 2917K
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EN2466582671H "R:MM
3P RANPURNAT HO (731224 Indin prst

B Bes 2ot ooy

Counter Ho:1,08/05/2025, 11:11
To:0081. HABISTRATE, SuRt

PIN: 731001, Surd HD
Fron:HAHLA NAJKI, BALARANPUR

Wt:100gms

ANE:41.30, Tax:6,30,Ant.Paid: 41, 00(Cash)
(Track on www.indiapost.gov.in)

(bial 18002666868 cWear mask -Stay safe)

EWZ466581341N TYR: 69
SP RANPURNAT HO (7312245 Join ot
Counter Ho:1,08/08/2025, 1811
To:SUB- DIV, POL ,RANPURHAT
PIN:731224, Rampurhat HO
Fron:HAKLA HAJHI, BALARANPUR
Wit:100gms

fiat:29.50,Tax: 4,50, Ant. Paid:30,00(Cash)

(Track on www. indiapost.gov.in)

(Dial 10002666868)<Hear aask -Stay safe)
o

EN24665825310 1¥R: 69
$P RANPURHAT HO 731224y DidinFust |
Counter Ho:1,00/05/2025,11:11 {
To:W.B. POLLUTIO,PARIBESH BHAWAK
PIN:700106, Bidhan Nagar I8 Narket S0
Fron:HAKLA BAJHI,BALARAHPUR
Wt:100quws
ﬁlt:4l.30,Iax:é.m,ﬁlt.ﬂaid:ll.Oo(ush)
(Track on www.indiapost.gov.ind
(Dial 18002666668)Near mask -Stay safe)
sy

EN2466560151K 1VR:69

SP RAHPURHAT HO (731224) JndiaPest

Counter Ho:1,08/05/2025,11:11

To:THE SUPOT.OF POLICE,SURT J

PIN: 731101, Suri HO

Fron:#AKLA HAJAI,BALARAHPUR

WE:100g0s

fnt:41.30, Tax:6,30, Ant. Paid:41.00(Cash)

(Track on wew.indigpost.gov.im

(ial 18002666868)(!23;ﬂ:;sk ~Stay safer
wna—vsg

FY2466500011H TVR:69
$p RANPURNAT O <731220) MEinltet
counter Ho:i,08/03/2025,1L:1L-
To:BLALRO- HAL-1,RALHAT]

pIN:731243, Halhati Township $0
Fron:HANLA HAJHT,BALARAHPUR

Ht:100gms
Alt:dl.lo,laxzb.30,ﬁ|t.Paid:4l.00(cash)
cIrack on ww. indiapost.gov.in

oial 1'soomsaaa><um% -Stay safe)

an fa

EN246657995IH TVR:69! oopscey
$p RAHPURHAT HO (131204 menmbe
Counter No:l,08/05/2025,ll:11
To:OFFICER-TH CHARGE NALHATI P.§
pIN:731243, Malhati Tounship 80
Fron:HAHLA HAJNI, BALARAHPUR

yt:100gns )
nlt:4l.30,lax:6.30,ﬁ|t.Pnid:4l.oo(cash)

(Track on ywv. indiapost.gov.ind
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Nalhati,
sSqgf+cj aIkhnamara, N - 238, India
Lat 24.3< 38° Long 87.77

Google =S8 C

, 731238, India
Lat 24.327752° Long 87.775786°
o 10/05/2025 10:10 AM GMT +05:30
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. Madna, West Bengal, India
" Madna, W t Bengal 737 8, India
39° Long 87.773062
5 08:56 AM GMT +05:30
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GPS Map Camera

' Madna, West Bengal, India
8qgf+cj, Lakhnamara, Nalhati, Madna, West Bengal

731238, India

Lat 24.326862° Long 87.775425°

16/05/2025 01:22 PM GMT +05:30
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Government of West Bengal
Office of the District Magistrate

Birbhum :
Prashasan Bhavan, PO- Suri, District- Birbhum, W.B., 731101
i Bmail :: dm-bir@nic.in
Memo No. M&M/ 5740 IDL&LRO(B)/2024 Date: 19742 /2024

To
The Sub-Divisional Officer

Rampurhat Sub-Division, Birbhur,

Sub: Illegal mining and related activities in Mouza- Madna.
Ref: (-i% Affidavit dated 07.12.2024 filed on behalf of the Applicant No\\l z;w& No:../
om0 133f 2023/BZ . \&\v_‘, ==
't (i) Order dated 09.12.2024 passed by the Hon’ble NGT, Eastern Bench in O.A. No. 133
of 2023/BZ in the matter of Serajul Islam & Anr. Vs, State of WB & Ors.

\
<

Copies of the Affidavit. dated 07.12.2024 filed by the Applicents in O.A. No. 133 of
2003/EZ before the Hon’ble NGT along-with the solemn order dated 09.12.2024, are enclosed for
perusal.

Tn the joint report dated 07.12.2024 submitted the Committee before the undersigned, it was
mentioned that the Committee made frequent visits including a recent visit on 06.12.2024 to the
alleged site, but did not find any incidence of illegal mining activities happed meanwhile on the
alleged site/plots. It was further mentioned that mining excavation on Plot Nos.707, 712, 713 &
714 happered long time ago, but traces of recent excavation (nearly about few months ago) on Plot
No. 488 and partly on Plot No.715 was sensed.

Based on the said report, an affidavit has been filed by the undersigned on 07.12.2024
before Hon’ble NGT,

However, the Applicants, in their affidavit dated 07.12.2024 and the accompanying
photographs thereat filed by the before the Hor’ble NGT, have alleged that heavy explosives are
being used to blast and shatter the hills in fragments and the private respondent Nos. 17 & 18
namely John Hansda and Suresh Hansda along-with their associates are continuously dumping
debris in Plot No. 677 & 713 using a route on the western side of Plot Nos, 713 & 715, It has been
further alleged that the said private respondents and his associates are running crushing units
illegally at Plot Nos. 709, 710 in Mouza- Madna. It is also alleged that Budishal Soren is carrying
on illegal mining activities in the neighboring plots in Mouza- Madna.

The Hon’ble NGT, Bastern Bench, in the order dated 09.12.2024, has. directed the District
Magistrate, Birbhum to file an affidavit giving para to para reply in clear terms to the affidavit

4@’“ i&vﬁ,ﬁ Page 1 of 2
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dated 07.12.2024 since there is an admission that there was illegal mining on Plot No.688 and

partly on Plot No.715 and the Hon’ble NGT has raised a question, which would be evident from the
said order dated 09.12.2024.

You are therefore requested to go through the contents of the affidavit dated 07.12.2024
including the photographs annexed thereto, filed by the Applicants as well as the solemn order
dated 09.12.2024 passed by the Hon'ble NGT, and to take immediate appropriate steps along-with
other five members of the Committee constituted vide this Office Order No.
M&M/1736/DL&LRO(B)/24 dated 19.04.2024, strictly in accordance with law, as may deem
necessary to prevent any sort of illegal mining activities, as alleged in the said affidavit dated
07.12.2024 of the Applicants.

You are further requested to submit a joint report of the Committee dealing with each and
every paragraphs contained in the said affidavit dated 07.12.2024 of the Applicants.

The Report along-with supportive documents/photographs should reach to this end within
three weeks from this date,

District Magistrate
Birbhum.

Metmo No. M&EM/ 5 F4 O/L( 4) /DL&LRO(B)/2024 Date: ,12 142 12024

Confidential Copy [IN SEALED ENVELOP] forwarded to:

The Superintendent of Police, Birbhum, with a request to take stern steps, as deems necessary
strict in accordance with law, to prevent any illegal mining activities, as alleged in the affidavit
dated 07,12.2024 of the Applicants. )

n 14
District Magistrate
% Birbhum..
/'/'

Page 2 of 2
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To, ’:, \
The District Magistrate, Lo X 7
Suri, Birbhum.

MemoNo- 109 /IM § p M
e &e/@’ T

GOVERNMENT OF W

ESTBENGAL

OFFICE OF THE SUB-DIVISIONAL QFFICER
RAMPURHAT * BIRBHUM

E-mail ID : - sdmrph@gmail.com

(M SECTION)

Dated: 21/01/2025
1581 :
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Sub: Illegal mining and related activities in Mouza- Madna.
Ref: Memo no. M&M/ 5740/ DL&LRO(B)/ 2024, dated 12.12.2024.

Sir,

Enclosed please find herewith the desired report of Sub

Divisional Committee in response

to the memo under reference in connection with the O.A. NO. 1330f 2023/ZE of the Hon'ble

NGT in the matter of Serajul Islam & Anr. -Vs- State of West Bengal & Ors.

This is for your kind perusal and for taking further course of action.

Enclo:- As stated.

Yours faithfully,

Sub—DiVisiglf@fﬁcer

R

Memo No:-167. (6)/]M

Copy forwarded to:

¥
)
&
&.

o

0.

The ADM &DL &LRO, Birbhum, for kind information.
The SDL&LRO, Rampurhat for information.

The SDPO, Rampurhat, for information.

The BDO, Nalhati-I dev. Block for information.

The BL&LRO, Nalhati-I Block for-information.

The 1.C, Nalhati Police Station, Nalhati Birbhum For Information,

i e&‘g R.doc27.1.2025.
Anar S®

ampurhat, Birbhum
Dated: 2,4 /01/2025

Suﬁb-DivisiZ&ﬁfﬁcer

Rampurhat :: Birbhum
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Report regarding replies to the pares contained in the Affidavit of the
petitioners dated on: 07 12. 2024 n Q.A, No. 133 of 2023 in the matter of
Serajul Islam & Anr, -Vs- State of West Bengal & ors in NGT.

I pursuance of the letter of the District Magistrate, Birbhum vide memo no.
M&M/5740/ DL&LRO (B)/2024, dated on 12,12.2024 the Sub Divisional Officer, Rampurhat and
other members of the Sub Divisional Committee conducted a spot enquiry on 13.12.2024 and
again the Nalhati-] Block level cqmmi.tt% [BDO, BL&LRO and O.C, Nalhati PS, ] have conducted
joint inspection and submitted report dated on 03.01,2025.

Replies to the points raised in deferent paragraphs of the affidavit submitted by the applicants

dated on 07.12.2024 before the Hon'ble NGT i.c.w. the O.A NO. 133 of 2023/EZ in the matter of

serajul Islam & Anr. -Vs- State of West Bengal & ors. are being given as following on basis of
field inspection by the Sub Divisional as well as Nalhati-I Block Committec;

Para-2: 1tis being admitted that large signboard has been placed at the alleged site, inter alia that
any kind of extraction of stone thereat is illegal and is liable to be prosecuted strictly in
accordance with law,

Para-3: On repeat verification it has been observed that at the neighboring plots, viz 686, 602, 688
& 690 there have been some debris of stone found, but not on the suit plots, Similarly no
evidence of using heavy explosives in the alleged sites have been found. Thus the issue
raised in this paragraph is not true. The photographs which were annexed with the
affidavit as Annexure-A were taken in the mon‘.th of August, 2024, not taken recently,

The recent photograph which-have been taken on 19.12.2024 are being annexed herewith
as the proof of absence of any illegal dumping, mining and explosion activities in the
alleged sites,

Para-d: It is admitted that there are two numbers of stone crushers running in Plots no. 709, 710
& 711, but these Plots are not included in the alleged sites, i.e. these are not suit plots.
However it is to state that these two Crushers are illegal andl running in contravention of
the provisions of Law Wlthout any valid License/ peumt or consent to operate of the

competent authority. On prima facie it has been learnt that one John Hansda (here

respondent no. 17) and another Bijoy Mondal are the persons 1unnmg"th"es ~i
crushers and FIR have been lodged against them in the Nalhat Iiohce &zt‘aﬁtm :

s, Clirections have been issued to police authority to stop these Qzushop umts
e hw p 5

/
/ By
S
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Para-5;

Para-6;

*bl% %

Page-2
It is admitted that in Plot no. 709, 710 & 711 ther'eare piles of black stone where illegally

mined stones have: been stowd in confravention to the provision u/s 4(1A) of the MM

(D&R) Act, 1957. Accmdmgly steps have been taken by lodging FIR in Nalhati Police

Station for prosecution against the miscreants,

It can be stated taking on full responsibility that within the alleged sites pertaining to the
suit plots, viz 707, 708, 713, 714, 715, 716, 670 & 677 of th(. Mouza- Madna J.L. no. 11
under Nalhati Pohce Statlon ﬂlegal mining of black stone have been fully prevented and
these lands have now a; days become an abandoned land “Thus the solemn order passed
dated on 16.02.2024 by the Hon'ble NGT in O.A NO. 133/ EZ is complied with.

However on field enquiry it has come to the notice that in neighboring few plots, viz, 381,
382, 383, 303, 673, 680, 555, 556, 678, 681, 682, 772, 780, 779, 306, and 305 illegal stone
mining are running. Investigation is going on as to who are conducting these illegal
mining. Recorded owners of these plots ave poor Tribal people, who do not disclose the
identity of persons involved either because of fear or vested interests in connivance with
the persons involved in mining,

Now investigation is yomg on.and steps are being taken to close these illegal mining and
to prosecute againstthe. miscreants,

On investigation it has been also found that there. are some 111ega1 stone crusher units in
the plots no. 381/ 1457 381 1458, 709, 710, 711 380 38!&”582 run by the some 1m9c:reants

who have no-licence/ permit/ consent to oper a‘ct;-(CI O). Stones are being transported
from the illegal mines to these crushers and after crushing ':ﬁhi,sl}ed' product of black stone
are being transported from these crushers to the different places. All these activities, i.e. ,
mining, storing and transportation of ‘black stone are being run illegally in contravention
to the provisions laid down u/s 4(1) and 4(1A) of the Mines & Minerals( Development &
Regulation ) Act, 1957 and also in contravention to the Rulés as laid down under Rules
3(1) (a) and 3(1)(b) of the West Bengal Minor Mineral concession Rule, 2016. T hough these
activities are not being conducted within the alleged site of suit plots , however steps are

being taken to stop: the illegal mining as well as to close these illegal crusher units. ___
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Para-7: Police authotity on receiving complaints from the instant applicants as well as on basis of

FIR lodged by the BL&LRO, Nalhati-l and the other official of the civil administration,
started different cases and has been conducting investigation on the matter. Investigatior
is going on, soon they will reach the conclusion to frame the charge against offenders.

Para-8: I1ave nothing tomake any comment,

Para-9: It may be admitted that the administration is fully aware of the fact that these illegal
mining’s are damaging the environment and endangering the general health of local
people through pollution.

To comply with the solemn order passed by the Hon'ble NGT dated 17.02.2024 in O.A. No.

138/ ZE/2024, illegal mining activities on the suit plots have been possible to prevent and to

disbud. However to completely and effectively prevent illegal mining continuous measures are

required targeting extraction, transportation and storage of black stone as a whole.

i Submitted by

)
b
£ pily

}
Sub Dn’ﬁs{ional Police Officer Sub Divisid ; ff1ce1
Rampurhat :; Birbhum feis dYﬁqff’ (%
Ranpur \at, um

Ao

Sub I)xvxslong Land %‘h@ﬁﬁ ‘Refm ‘ms Officer Block De{eldﬁhwnt Officer
Rampu@ﬁ&t‘ Py blium Nalhati<I Dev. Block, Birbhum
(/%’\ ﬁ{ f A | \/\( g
Block Land & ldnd Reforms Officer Inspector-In - Char ge
Nathati-I Block, Bir bhﬁm{t‘i} & "y Nalhati Police Station
o, B e Nalhati:: Birbhum
:%;5‘:\:“ ‘})ﬁl\:"““ C}H’ e $dai ¥ e r.m; A" U';\
e | Mathat .8

Birbhye
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE
RAMPURHAT *  BIRBHUM
E-mail [D: - sdmurph@gmail.com

(J.M SECTION)
Memo No:- )5 /IM Dated: ¢ 3 /04/2025
36 NS
The District Magistrate -
Birbhum

Sub:i- Further Development/Action Taken Report i.c.w. illegal mining and related
activities in Mouza- Madna .
Ref.- Memo No. -M&M/ 1626/ DL&LRO/ 2025, Dated- 04.04.2025.

Sir,

Regarding memo under reference this is to bring to your kind notice that to prevent illegal

mining, transportation of illegally mined stone and crashing of stones in illegal Crusher units in the
Mouza-Madna several steps have been taken and the Sub Divisional Comumittee are taking different legal
actions against the miscreants. In addition to the report dated on 31.01.2025 vide memo no. 102/JM in
para-6 the latest status report is being elaborated as following:
1 An F.LR has been lodged in Nalhati Police Station dated on 27.01,2025 against 1) John IHansda, 2)
Bijoy Mondal, 3) Suresh Hantsda,zl) Sajed Sekh and 5) Paresh Kumar Dutta for conducting illegal
mining in plots no. 383, 720, 724, 306, 307, 780, 673, 680 & 682 of the Mouza ~Madna and for running
illegal casher units of illegally mined stone in plot no. 711, 383, 382, 709 &710 of the Mouza -Madna
in contravention to the Seqtifoné(’.b)-;and 4(1A) of the MM, (D&R) Act, 1957 and Rules 3(1) (a) and 3 (1)
(b) of the W.B.M.M.C. Rules, 2016,

On the basis of that FIR in the Nalhati police station a case, vide no. 37/25, dated 27.01.2025 has
been startec under section 303(1) & 304(2) of the BNSS read with section 21(1) M.M. (D&R) Act, 1957
and Rudes 50(1) of W.BMM.C, Rules;2016.

In this FIR, Officer-In-Charge Nalhati Police Station was requested also to seize the illegally
mined, stored and transported black stone with all equipments and vehicles used for mining related
work as per section 21(4) of the MM. (D&R) Act, 1957 read with Rules 50(1) of W.B.M.M.C. Rules,
2016 and also as per section 106 BNSS and to dispose all the seized articles as per provisions laid
down u/s 505 & 506 BINSS. g

Dated on 05.02.2025 the Nalhati ~I Block Level committee reported that ong7of | the¥fes v\?
Budishal Soren has been conducting illegal mining and also running illegal @Mn@s{ﬁ\éﬂ'
518, 1067, 1067/1440, 1068, 1069, 1057, 1058, 1059, 1060, 1061, 1062, 595 dad 1503=0izthe Moo
Madna, ' gfé—-‘- = E £ 3

On basis of that report an FIR has been lodged against Budishal Soren‘}‘q? alfialiPolice St tio;
and there a case vide no, 127/25 dated 13.03.2025 has been started agains&‘ Suctisha .
sections 303 & 304 of the BNS read with section 21(1) of the M.M. (D&R) Act, 19579¢ad withKules
50(1) of W.B.M.M.C. Rules, 2016. e i
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In this FIR, Officer ~In ~Charge Nalhati Police Station was also requested to seize the illegally
mined, stored black stone and the machinery and vehicles used for the illegal Crusher units as per
section 21(4) of the M.M. (D&R) Act, 1957 read with Rules 50(1) of W.B.M.M.C. Rules, 2016 and also
as per section 106 BNSS and to dispose the seized articles as per section 505 & 506 BNSS.

Dated on 17.12.2024 the Block Land & Land Reforms Officer, Nalhati-I Block lodged an FIR in
the Nalhati Police Station vide memo no. 1342 dated 17.12.2024 against 1)Amir SK, 2) Sater 8k, 3)
Kaju, 4) Samrul, 5) Mistu, 6) Pintu & 7) Jahirul for conducting illegal mining in plot no. 427, 382, 383,
727 & 728 of the Mouza ~-Madna.

Dated on 24.01.2025 and also on 24.02.2025 hearing were conducted with the recorded raiyats of
the lands where illegal mining were found to be conducted in the Madna -Mouza. About more than
35 nos, of raiyat have been heard, but these Tribal people either out of ignorance or fear did not
disclose the identity of the persons involved in illegal mining in their lands. It may also be because of
vested mterest in connivance with the persons involved that they do not desite to disclose the
identity of these miscreants.

However investigation is going on to-trace out the identity of the miscreants involved in illegal
mining and steps are being taken to. prevent fully the illegal mining activities in Madna Mouza.

Latest photographs are being: sent herewith which are the proof of ro mining activities being
conducted in the suit lands, being Plots No. 707,708,713,714,715,716,670 & 677 of the Mouza-Madna.

Copy of FIR,37/ 25, with complaint,
Copy of FIR, 127/25, with complaint,
iii) Copy of FIR by BL&LRO, Nalhati-I
iv) Copies of two hearing notices

v) Photographs.

i

e
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Yours faithfylly,

Sub Divi§iped] Officer
Rampurhat :: Birtbhum

Memono. Q44 /5/IM Dated ¢ ¥ /04/2025
Copy forwarded to ;-

1

The SDL&LRO, Rampurhat, Birbhwum for information,

. The SDPO, Rampurhat, Birbhum for information,

The BDO, Nalhati-l Dev. Block, Nalhati, Birbhum for information,

The BL & LRO, Nalhati-I Dev. Block , Nalhati, Birbhum for information.
The Officer-In-Charge, Nalhati P.5; Nalhati, Birbhum for information.

) o o
. T3 Sub Divisickdi] Offider
b (A / oy oy 00 T3S T i
i Rampuzhaé{x\B i
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 MenioNos 279/IM
To
The District Magistrate
Birbhum :

“Bub
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GO»VERNME-NT QF WEST BENGAL
OFFICE OF THE SUB-DIVISIONAL OFFICER
RAMPURHAT %  BIRBHUM
E-mail 1D : - shmrph@gmail.com
(.M SECTION)
’Il\flemo No- R4 /M Dated: 2.4 /01/2025
0, :

The Officer ~In- Charge,
Nalhati Police Station,
Nalhatt, Bitbhum.

Sub:- FIR against the offenders for illegal mining, storing and transportation
of black Stone and running illegal stone Crusher Units.
Name of the Offenders:
1. John Hansda
2. Bijoy Mondal e
3. Suresh Hansda & »
4. Sajed Sekh
5. Paresh kumar Dutta ' o B ) ;sx
Sending herewith a field enquiry report, jointly conduct and sent by the | Db Naihan-l;\»Dev &
Block, BL&LRO, Nalhati-1 Block and I/C Nalhati PS. dated on 03.01.2025 w ch@sgﬁ plic
You are hereby requested to prosecute against the above named offenders as @"3@{/
21(1) of the MM. (D&R) Act, 1957 read with Rule 50(1) of the W.BM.M.C, Rfes20%E for
conducting illegal mining, storing , crushing and transporting  of black stones in plot no. 362,
383, 709, 710 and 711 of the Mouza- Madna, J.L. No. 11 under the Nalhati PS. in contravention
to the Section 4(1) and 4(1A) of the MMM.(D&R) Act, 1957 and Rules
3(1)(a) and 3(1)(b) of the W.B.M.M.C Rules, 2016.
Also you are requested to prosecute against the offenders as per Section 303 /304 BNS, 2023.
Also you are requested to seize the illegally mined, stored and transported black stone with
all equipments and vehicles used as per section 21(4) of the MIM.(D&R) Act, 1957 read with
Rule 50(1) of the W.BM.M.C. Rules, 2016 and also as per 106 BNSS and to dispose under
section 505 & 506 BNSS in the aboye plots.
This is an FIR against the above named. offenders for conductmg illegal mining and running
illegal crusher unit without any Licence/ Permit/« DEIGH Jompetent authority.

l\ et
'?/ \2*\, "'\,‘:‘
u)“ﬂ Uﬁmare requesied to send an action taken repo -§/ “5?,@)-}5,’ \\‘Q’: '
o Ty T N
{20 e & 0}1/ & \,L‘”“‘ * 3/Sub-Divisiaal Officer
; et wd §\( Y Ramnarhat e

» Rirbhum
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Memo No:-R 9. (7)/IM ' Dated: 9 7/01/2025
Copy forwarded to

1. The District Magistrate, Birbhum for kind information.

2. The SP, Birbhum for kind information

3. The ADM &DL &LRO, Bitbhum, for kind information.

4. The SDL&LRO, Rampurhat for information.

5. The SDPO, Rampurhat, for information.

6. The BDO, Nalhati-I dev. Block for information.

7. The BL&LRO, Nalhati-I Block for information.
i Sub-Divisi%ﬂ/ Officer

Rampurhat :: Birbhum
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Datedi  5F /0472025

1, The DistrictMaglsteate, Bizbhum for kind itforriation,

uny for ritation

t fortinformation.
‘dews Bloakfor information:
ok for information. -

i Leter Rdodi4:2075.
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Government Of West Bengal
Office of the Block Land & Land Reforms Officer

- Nalhatitﬂirhhum s
vewon g fTH T BERO Nathate L Buishany/ 3034 “ Owed [F :"/E?é'(f

Py Mg e ey g harge
Sathat Pohee Satinn
Moyt [t

et Rt AL regort

Ret - Decsion taken on 16.th December 2024 in the megting of Tmee Men Blackstone Suevellence Commuite.
Meeting

s s 1o inform you that as per verbal order of 00, Rampurhat an s field visi and rinutes taken by the
Three Mea Blackstone Surveillance Committee Meaer g an FIR needs to he Jodgod against 1) Amie Sk 21 Cager $1 3)
Kiagw 41 Sameat 5 Misty 6) Pintu and 7) Jahirul, operating the mining in plot nus. 427,382,383.727 & 78 of Mour)

Madna Jt no. 11 inspite of several attempts from the committee to stop thie epgration,

s s for your mformation and taking necessary steps in this regard. In thus tepard.it is pertinent to menton

that Haanourdhie NGT has shown its concernments i fast order.

The application should be treated as an FIR for violation of 4c of WBLR At 1955, violation of section 4{j).a(a

and 21(1) of MMUOR Act 1957 and also violation of Rule 50 of West Bengal Minor Minerals roncession Rule 2016.

a\'};‘ Mjr Y
.
4, oM
MD Naser\s \“}\
0._?“5;.4,,‘,\ "* Block Wand & Lang © \orms Olfice

ARY) % ‘ ng_j\mé L_L’.l'mwnq.;

W) i P ;
dbmo noy jBL{‘Z/'( }‘gt&[.R'O,Na|hati'hBirbhum/.’.ow sosthatih S B;,wd PR AN

Wi Blosy to
1} The ADM & DL&LRO,Suri,Blebhum for kind information.
£ 2} The SDO,Rampurhat,Birbhuny for kind information.
4 Bl L l“’ \; The SOL&LRO,Rampurhat, Birbhum for kind information,
SN 3) v The BDO,Nalhati, Birbhum for kind informatice.

\W\*W

corytd Wahok vernhicalit W A, R Jy”\\
©Fy A waar tirbhum 2 Y IGAPN
{ N ; " b
-~ ‘,}".\1 . andence Ctern - MZX
\‘2;5\3' " sarresp NETIRER.

pahati D




1. Dk Bl el
2 (et oo IR s Bantie
111 E-- S — el
% [a}ﬂcumncnt‘aﬁmcn dw RV |
RELSERS L —— Pisons
(&) mfomsmtcm Rﬁtt’md at RS»D "t

fehin easwonisldedimitof
T QT UV P gyt eitinred
6. amplafnant?) nfnrmant«

b 1O

LI T Ty S TR P AN Y MOV TR A Ty o

“‘*‘*’f’k 5'{:*‘%‘{’31&{1 Il
.H‘l? A




~-68 - Annexwre - E 606

¥

OFFICE OF THE'|

AT 0 DIST-BIRBHUM
 Phone’: (03465)-246-304. ﬁﬂﬂ.ﬁ%\
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OFEA.(-:"E, OF THE,-"' L

VILL +PO BANIOR ol PS '
% Phone: (03465)-246604/6

| ‘of Badishal Soren, re3|dent of Chandannagar
. under Baniwor area, wishes to do a Kasar

.in J,L, Saha-595, ..., ymra: - Madana  —g
i Mouza. There will be no objection from the - -—E
' Panchayat |f Pravendra Soren does not do’z ) Kasar

"Name Provent Soren
gather Badlshan Saran




04.04.2023

1
ns/pg Cu.1

~eX - Armn

WPA (P] 300 of 2022
With

LA, No.CAXN 1 of 2022
With

LA, No.CAN 2 of 2022
With

1.A. No.CAN 3 of 2023

Babusona Debnath.

Vs.
The State of West Bengal & Ors.

Mr, Abdus Salam ... for the petitioner.

Mr, Jahar Lal De,
Mr. Samim Ul Bari ... for the State.

Ms. Nasreen lslam
... for applicants in LA. No,CAN 3 of 2023.

Mr. Srijib Chakraborty,
Mr, Md. Bani Israil
...for applicants in L.A. No.CAN 1 of 2022,
and L.A. No.CAN 2 of 2022.

1. This writ petition has been filed as a public
interest litigation contending that the private
respondents have encroached into a water body.
Identical relief has been sought for in an application
filed before the National Green Tribunal, Eastern
Zone Bench, Kolkata (for short, “NGT") in Original
Application No,91/2022/EZ and it appears that the
NGT has alse constituted a commitiee and the
proceedings are pending.  In the meantime, it was
brought to the notice of the NGT about the pendency

of this public interest litigation and consequently, the

expwre - -



proceedings before the NGT has been kept in
abeyance awaiting orders in this writ petition,

2. The learned Advocate appearing for the writ
petitioner conveys his no objection if the matter is
transferred to the NGT for hearing along with Original
Application No.91/2022/EZ.

3. Considering the fact that the NGT is a
specialised body constituted for examining the issues
concerning pollution and environmental issues, we
deem it appropriate to transfer this writ petition to
the file of the NGT to be heard and decided along with
Original Application No.91/2022/EZ.

4. The registry is directed to transmit the
entire original file to the NGT within a week from
date,

5 Needless to state that the learned Advocate
for the writ petitioner shall serve one set of papers on
the learned counsels, who will be appearing for the
respondents before the NGT.

6. With the aforesaid directions, the public

connected applications.

7. There shall be no order as to costs,

(T. 8. SIVAGNANAM)
ACTING CHIEF JUSTICE
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BEFORE THE NATIONAL GREEN
TRIBUNAL EASTERN ZONE BENCH
KOLKATA

In O.A No.133 of 2023 /EZ
I.A.No.30 of 2024
[.LA.No.49 of 2024

In the matter of :

Sirajul Islam and Anr
.... Applicants

Versus

The State of West Bengal and ors
Respondents

COMPOSITE REJOINDER ON
BEHALF OF APPLICANT NOS.1 & 2
»SIRAJUL ISLAM AND MAMLA MAHJI
TO THE REPLY AFFIDAVIT DATED
11.04.2025 FILED BY THE
RESPONDENT NO.5,THE DISTRICT
MAGISTRATE, BIRBHUM.

Nasreen Islam

/.;‘// R cr”q\ Advocate
A 7 =355 &) High Court, Calcutta
lv,‘f,ﬂ( SEEg jul) Bar Association Room No. 4
\©O\ 2gsa /U(f Chamber : Islam Residency
WA\ EF= Y 1/1/12 Bengali Shaw Warsi
\‘;,"739;/’ Lane, Khidderpore,
S Kolkata-700023
Mobile No. 8777575987

Email:nasreenislam27@gmail.com



